351 Kosangas und Parel

“ 1536 hrs,

STATEMENT RE. CORRUPTION
CHARGES AGAINST THE FAMILY
MEMBERS OF THE PRIME MINIS-
TER AND THE FORMER HOME

MINISTER
THE MINISTER OF HOME AF-
FAWRS (SHRI H. M. PATEL):

Madam; In a statement I made on
February 23, 1979 1n the Rajya
Sabha and in answer to a few Un-
starred Quostions in the Lok Sabha,
mention was mmde of Government'.
decision to 1efer the Debate on the
motion that was adopted on August
10, 1978 in the Rajya Sabha to the
Chief Justice of India with the re-
quest that he may inguire whether
any pruma focie case mn 1espect of
any of the charges referred to in the
Debate aforesaid, which pertain to
the period after the present Govern-
mant look charge m March 1977, 1s
established aguinst the family mem-
ber; of the Prime Minister and the
former Home Minister g0 as to
justify a formal inguiry under the
Commissions of Inquiry Act. I ac-
cordingly requested the Chief Justice
of India to tuke up this inquiry and
give his advice 1n this connection.
The Chief Juslice in his reply re-
ferring to developments rubsequent
to the Prime Minister's statement of
24th August 1978 in the Rajya Sabhba
noted that there was a shaip clea-
vage of opinmn amongst  persons
holding differcnt political 'views on
the propriety of the Chief Justice of
Indiy undertaking such an assign-
ment. He ha; further stateq that
even if he were to devise a generally
acceptable procedure for  inguiry
with the charges, he would be func-
tioning cssentially as a ‘persona
designata’, The Press and the pub-
lic would be free to make assump-
tions regarding the reasons for his
opinion and Parliament would also
be at liberty to debate on the merits
of hig view. The Chief Justice,
therefore, felt that the office of the
Thief Justice of India might be
dregged into a public controversy
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thereby affecting the image of that
high office. Accordingly, the Chief Jus-
tice suggesied that rather than entrust
this assignment to him—Government
nught consider referring it to a re-
tired Judge of the Supreme Court.

Appreciating  the reasons put
forward by the Chief Jus-
tice and sharing his an-
xiety that nothing should be done
which woulq involve the office of the
Chief Justice of India in any con-
froversy or impair 1n any wav its
dignity and position, Government
agreed to defer this maiter to a reo-
tired Judge of the Supreme Court,
but felt that it would be more appro-
priate if the retired Judge to make
the inquiry were to be nominated by
the Chief Justice of India rather
than selected by Goavernment,

Aftry careful consideration, the
Chief Justice suggested the name of
Shri Justice C A Vajdialingam for
this assignment Government hag ac-
cordingly reflected the entire que tion,
which was sought to be reflected to
the Chief  Justice, to  Shri Justice
Vaidialingam for his consideration,

MR. CHAIRMAN: Now  Shri
Bahuguy
P (Interruptiong) **

15.40 hrs,

KOSANGAS COMPANY (ACQUISI-
TION OF UNDERTAKINGS: BILL
AND PAREL INVESTMENTS AND
RAD TRADING PRIVATE LIMITED
AND
DOMESTIC GAS PRIVATE LIMIT-
ED (TAKING OVER OF MANAGE-
MENT) BILL—Contd.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N, BAHUGUNA): Madam
Chairman: Whereas I am beholden
to hon. Members for making sug-
gestions with regarq to the availa-
bility of petroleum and petroleum
products. . . . (Interruptions)

SHRI B. SHANKARANAND (Chik-
kodi): Just one minute, before the
Minister leaves—one point,

. —

**Not recorded.



